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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 414 OF 2025

IN THE MATTER OF:

Sooraj Bali Applicant
Versus
State of Uttar Pradesh & Ors. Respondent(s)
INDEX
S. Particulars Page
No. No.
1. |Reply Affidavit of Chief Secretary State of
| Uttar Pradesh in compliance of order dated
02.04.2026 passed by this Hon’ble Tribunal.
> |Annexure R-1: A copy of letter dated
13.04.2026 along with closure/compliance
report.
3. |Annexure R-2: A copy of letter dated

13.04.2026 sent to the Chairman Uttar

Pradesh Pollution Control Board.
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4. | Annexure R-3 A copy of letter dated

13.04.2026 sent to the Inspector Incharge

Police Station Rohta District Meerut.
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IN THE MATTER OF:
Sooraj Bali Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

i T&;"ﬁ } |
3 3§‘~‘r=\ ’“‘ﬁ / ) 04.2026 PASSED BY THIS HON'BLE TRIBUNAL
N ‘%" S
~ %"“ @ff

R

The Respondent No. 1 herein states as under

MOST RESPECTFULLY SHOWETH:

I, Shashi Prakash Goyal aged about 59 years, S/o Late 1.P.
Goyal presently posted as Chief Secretary, State of Uttar
Pradesh, the deponent, do hereby solemnly state and

affirm as under: -

1. That I am the above-mentioned officer of answering
Respondent No. 1 and am duly competent to file the

present affidavit. That the Deponent is well
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conversant with the facts and the circumstances of
the instant case and is competent to swear this

affidavit.

2. That the Deponent has read and understood the
contents of the present reply affidavit. The averments
made in the Original Application, which are not
specifically admitted hereunder, must be considered

to have been denied by the Deponent.

That the contents of the present reply affidavit have

been drafted by my counsel on my instructions and
the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

4, That the deponent is posted as Chief Secretary, State
of Uttar Pradesh, since 31.07.2025 and is swearing

this reply affidavit in his official capacity.

That the instant Original Application has been filed by
the applicant raising grievance about Hapudia

XLL& Leather Processing Society formerly name M/s

N
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Swayam Sahayta Samooh Charmshodhan Sansthan
C/o Project Director, Rural Development Agency
(Respondent No. 6) situated at Village Dungar,
Vikash Khand Rohta, District Meerut, which is
involved in leather processing and is operating in

violation of the environmental norms.

That this Hon'ble Tribunal vide it's order dated
‘ 02.04.2026 was pleased to issue the following

¥ directions: -

8 e In such circumstances, we require
the Respondent No. 1, Chief Secretary,
Government of UP to look into the entire
issue and file his affidavit ensuring the
compliance within two weeks. The Chief
Secretary, will also look into the above
conduct of the Respondent No. 3 in not
complying with the closure order and do

n”

the needful .........
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7. That the present reply affidavit is being filed in
respectful compliance of the order dated 02.04.2026

passed by this Hon'ble Tribunal.

8. That it is most respectfully submitted that the District
Magistrate, Meerut (herein referred to as Respondent
No.3) vide his office letter no.7025/0SD-Camp/2026
dated 13.04.2026 has informed the deponent that in
respectful compliance of order dated 02.04.2026
passed by this Hon'ble Tribunal and in compliance of
| the closure order dated 22.03.2013 issued by the

Uttar Pradesh Pollution Control Board, the Hapudia

Leather Processing Society (herein after referred to
as Respondent No.6) has been closed on
13.04.2026, and the closure order dated 22.03.2013
passed by the Uttar Pradesh Pollution Control Board
is duly complied with. Along with the said
communication of the Respondent No.3, a
compliance/closure report has also been annexed. A

copy of letter dated 13.04.2026 along with

/l\/\/ w closure/compliance report is annexed herewith and
. \M?}%‘L\ marked as Annexure R-1 (Colly).
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That the Respondent No.3 vide his office letter
no.44/G-210/2026 dated 13.04.2026 has also
informed the Chairman, Uttar Pradesh Pollution
Control Board about the compliance of the closure
order dated 22.03.2013. A copy of letter dated
13.04.2026 sent to the Chairman, Uttar Pradesh
Pollution Control Board is annexed herewith and

marked as Annexure R-2.

That it has been further informed, that the
Respondent No.3 vide his office letter no 7026/0SD-
Camp/2026 dated 13.04.2026 has also directed the
Inspector Incharge Police Station Rohta, District
Meerut to ensure strict compliance of the closure of
the Respondent No.6 society by keeping strict vigil
and ensure that the society does not commence its
operations again. A copy of letter dated 13.04.2026
sent to the Inspector Incharge, Police Station Rohta,
District Meerut is annexed herewith and marked as

Annexure R-3.

e
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11. That the deponent herein undertakes before this
Hon’ble Tribunal that the State Government is duty
bound to ensure strict compliance of the orders

passed by this Hon'ble Tribunal in letter and spirit.

12. That in the interest of justice, the present reply
affidavit by the deponent may be taken on record by

this Hon’ble Tribunal, in the interest of justice.

EPO

Verification

I, the deponent above named do hereby verify and state
that the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief,

no part of it is false and nothing material has been

concealed therefrom. M
On this \&day of AW [.,,2026

Y
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OFFICE OF THE DISTRICT MAGISTRATE MEERUT.
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5. The District Magistrate, Meerut appearing virtually has submitted that on receipt of the
communication from the UP PCB on 04.11.2025 a Committee has been constituted. He
has admitted that the Committee has not done the closure of the unii meaning thereby till
now the closure order has not been complied with. It is very strange that the closure order
is operating for iast 13 years which has not been shown to be interfered with or set aside
by any higher Authorities but the Respondent Authorities are not taking appropriate action
to comply with the said closure order.
6. District Magistrate appearing virtually submits that the inspection was done by the UP
PCB on 24.10.2025 and in pursuance to the said inspection report the administration is
taking action for getting the budget sanctioned for constructing the ETP. The District
Magistrate has no jurisdiction to sit over the closure order of the UP PCB and instead of
taking action to comply with the closure order delay it for one reason or the other. He does
not have any jurisdiction under the Water Act, 1974 or the Air Act, 1981 to look into the
correctness of the closure order. The relevant issue that in the meanwhile the Respondent
No. 6 has continued to cause pollution and environmental damage is completely ignored
by the Respondent No. 3-District Magistrate while delaying the action. One-sided approach

Anpre et {
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. In such matters cannot be accepted thaf]'éél' by not doing the needful by the District
Magistrate.

7. At this stage, prayer made by District Magistrate appearing virtually seeking further two
months to comply with the said order clearly indicates the intention of the District
Magistrate to delay the compliance of the closure order.

8. In such circumstances, we require the Respondent No. 1, Chief Secretary, Government
of UP to look into the entire issue and file his affidavit ensuring the compliance within two
weeks. The Chief Secretary, will also look into the above conduct of the Respondent No.
3 in not complying with the closure order and do the needful.
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Item No. 23 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 414/2025
Sooraj Bali ' Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 02.04.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Tarun Cummra & Mr. Ranjit Kumar, Advs.

Respondents: Mr. Pradeep Misra and Mr. Daleep Dhyani, Advs. for UPPCB
Mr. Ankit Verma, Adv. with Dr. Vijay Kumar Singh (Through VC), DM,
Meerut, State of UP

ORDER

L. In this Original Application (OA), the Applicant has made a prayer
for direction to the Respondents No. 1 to 5 for immediately closing the
leather processing industries of the Respondent No. 6. It has been pointed
out that the closure order dated 22.03.2013 was passed by the UP PCB
against the Respondent No. 6 noting that the Respondent No. 6 was
operating without CTO under the Water (Prevention and Control) of
Pollution, Act, 1974 or the Air (Prevention and Control) of Pollution, Act
1981 and was discharging the untreated effluents in the nearby
agricultural fields causing damage to the crop and agricultural fields. It
was recorded by the UP PCB in the closure order dated 22.03.2013 as
under:-

“d: fA® 11.4.12 Y Fo a0 YA TR THRY GRIH, IH-FR, Agel, GRI

afaTeT e, fore ama fasre st 1ve o1 v Fidteor sififgn & srnfa

uiftipa ss & iftreial g febar mar 3k Prteror & o ar R 99 ER
SRR ST O ) 21 -7 T 10 F Sgurer F whenr Iwre ¥ ud a9
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2. Considering the above, the UP PCB by the order dated 22.03.2013
had directed as under:-
1. % b Ao ot HeTaar Wp TRl SR, TH-ER, e, gR1 uRE
eI, forem s farer siftian, 3% Sheifie so1E & warem ) 9y
qFE F
2. Ugfhaem ST § 3t &t S § fob A Sl Wiz o we waraar

SO, BR3Pt frelt, Tt v e amelt o wfenalt &) deprer g A
G|

3. Counsel for the Applicant has submitted the said closure order has
not been given effect to till now. Counsel for the UP PCB has pointed out
that the said closure order is still in force. The UP PCB in its reply affidavit
dated 10.11.2025 has stated that though the communication was sent to
the District Magistrate, Meerut but the Respondent No. 6 has not been

closed in compliance of the closure order.

4. Though the District Magistrate, Meerut is the Respondent No. 3 in
this OA but the reply was not filed earlier in this OA and on the previous
date a letter was circulated by the Respondent No. 3 seeking three months’
adjournment to file the reply. In such circumstances, the Tribunal by the
previous order had directed the Respondent No. 3-District Magistrate to

appear virtually.

5. The District Magistrate, Meerut appearing virtually has submitted
that on receipt of the communication from the UP PCB on 04.11.2025 a
Committee has been constituted. He has admitted that the Committee has
not done the closure of the unit meaning thereby till now the closure order

has not been complied with. It is very strange that the closure order is
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operating for last 13 years which has not been shown to be interfered with
or set aside by any higher Authorities but the Respondent Authorities are

not taking appropriate action to comply with the said closure order.

6. District Magistrate appearing virtually submits that the inspection
was done by the UP PCB on 24.10.2025 and in pursuance to the said
inspection report the Administration is taking action for getting the budget
sanctioned for constructing the ETP. The District Magistrate has no
jurisdiction to sit over the closure order of the UP PCB and instead of taking
action to comply with the closure order delay it for one reason or the other.
He does not have any jurisdiction under the Water Act, 1974 or the Air Act,
1981 to look into the correctness of the closure order. The relevant issue
that in the meanwhile the Respondent No. 6 has continued to cause
pollution and environmental damage is completely ignored by the
Respondent No. 3-District Magistrate while delaying the action. One-sided
approach in such matters cannot be accepted that too by not doing the

needful by the District Magistrate.

7. At this stage, prayer made by District Magistrate appearing virtually
seeking further two months to comply with the said order clearly indicates
the intention of the District Magistrate to delay the compliance of the

closure order.

8. In such circumstances, we require the Respondent No. 1, Chief
Secretary, Government of UP to look into the entire issue and file his
affidavit ensuring the compliance within two weeks. The Chief Secretary,
will also look into the above conduct of the Respondent No. 3 in not

complying with the closure order and do the needful.
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9. List on 17.04.2026.

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
April 02, 2026

Original Application No. 414 /2025
A :
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Ram ™
Matiude 39 038078
fongitude: 77 586578
{Elevation: 225.7m
tAccuracy’ 6 3m

Time 04-13-2026 1422 #
Note Hapudia Leather Sociafy

st

tLatitude 29037585
Longituda: 77.587115
Elevation: 231 22m
Accuracy: 2.2m

Time D4-13-2026 14:35

!
s‘l
Note' Hapudia Leather Society

el
-l 4 w.!.». ]
Latitude: 29 037502 - g
Longitude: 77 586993 ) b J . N " ’ ! Bt td
Elevation: 228 24m 4 Nl Fak : W

Accuracy 1.2m
Time. 04-13-2026 1438
Note: Hapudia Leather Socig

Latitude: 29037492
‘Longitude: 77.587033
|Elevation: 230.05m
|Accuracy 1.4m
‘Time. 04-13-2026 14.47
iNote: Hapudia Leather Soci
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Latitude: 29037912
Longitude: 77.586782
Efevation: 233.82m Py
Accuracy 1.3m 2 4
Time: 04-13-2026 15:15 t

Note: Hapudia Leather Sociaty

Latitude' 29.037673
|Longitude: 77 587147
Elevation 228 7m
Accuracy 2 9m

Time: 04-13-2026 15:45
Note: Hapudia Leather Sociegy

atitude 29.037733
tLongitude: 77.587307
_ levation: 234 45m
tAccuracy: 1.3m
Time’ 04-13-2026 1613
iNote. Hapudia Leather Society.

Latitude. 29.037892
Longitude: 77 587098
Elevation 233 54m

Accuracy 1.7m

Time: 04-13-2026 1525

Note Hapudia Leather Society
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